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‘ LEGISLATIVE DEPARTMENT.

- W, the undersigned, Members of the Joint Committee to which the Bill further to amend

Paper No. 1. the Indian Electricity Act, 1910, was referred,

Prom Mr. J. W. M Electrical Adviser to :]:veeonp d;l;e m‘:gﬂll:epiw »

m Mr. J. W. Meares, e margin, an ve now the honour to submit

the Government of Indis, dated 11th Msy, 1921 this our Report, with the Bill as amended by us .
annexed thereto. . .

2. Clanse 7—We have made a drafting change in the new sub-section to be added to
section 20 for the purpose of making it clear that the 24 hours’ notice to be given to the
consumer before his supply is cut off shall begin torun from the time of the service of the
notice, ) : A A L E -

Clanse 8—We are of opinion that the Local Government’s power to sanction the making
or the revocation of conditions to be operative between the licensee and the consumer, and its
power to cancel such oonditiom,tgmvidedforinsecﬁon 21 as amended by the Bill, should be

. exercised after it has oopsulted the local authority in caces where the licensee_is nof_the local
authority. We have made certain amendments to give effect to this. '~ T

Clansc 9.—The amendment we propose in new sub-section (4) to beadded to section 23
has been made as the result of an op contained in a letter from Mr. J. W. Meares, Electri-
cal Adviser to the Govemmentoflgdis,whichhnbeen printed as a paper to the Bill, In sug-
Eﬁng the addition of a new sub-clause (§) containing the words * the power factor of his load >’

. Meares saye : “ In continuous current systems the power factor is unity and the words
do not in any way affect the situation. In alternating current systems two consumers may use
energy at the same rate for the same time, and yet one may have a power factor of wmity and
the other of 0-7. The cost of ying the is very much higher as the idle or * watt-
less * current involves larger mains, generators, and worse regulation.” )

‘Claxse 12.—In the addition to be made to the thirgetpmvisotoucﬁon 27, we have pro-
vided that the Local Government may make an inquiry before it comes to the conclusion that
the consent referred to in the proviso'iu been unreasonably withheld. -~ : " ° -

Classe 17.—We have made s slight addition here to make it clear that the Government
will have power to refer classes of appeal to an Advisory Board by a general order. *: -

Clanse 19.—We have given due consideration to representations laid before us - that section
89 of the Act makes it very difficult to obtain convictions in cases of theft of , but by
s mjorit;rwe are of opinion that the amendment which clause 19 of the Bill would introduce
goes too far, and we have, therefore, omitted this clanse, and re-asumbered the following clanses.

Clanse 30.—We have mfutitutad_ “ five hundred *’ and * fifty *’ for “ one thousand ”’ and
“ ons hundred , respectively, in the amounts of the fines which may be imposed under section
4. Weoonaidarthatthe.glnpmposedbythe Bill were unnecessarily high,

Clanse 25.—1t has been pointed out that, under clause VI of the Schedule. the Lcensee has
to supply energy within one month or such longer period as the Electric Inspector may allow.
Under e VII as amended by clause 25 of the Bill, one month’s notice must be given before
a service line is laid in a street in which there is no distributing .main. These two provisions
are not entirely consistent. We bave, therefore, substitufed -* twenty-one days® for * one
month ”’ in clause VII. We have also substituted “ five or more *’ for “ two or more ” in
the same clause of the Schedule in order to make it consistent with clause V.

We have made a fow other changes of a purely drafting natare. , ! .

Mr. J. W. Meares, Electrical Adviser to the Government of Indis, attended the proceed-
ings of the Committee throunghout, and we should like to take this opportunity of acknowledg-
ing the great assistance we hayg received from his evidence on highly technical matters.

3. The Bill was published in the Gazette ot India, dated the 19th March, 1921.

4. We think that the Bill has not been so altered as to require re-publication, and we
recommend that it be passed as now amended.

A. C. CHATTERJEE. -
ALEXANDER R. MURRAY.

M. B. DADABHOY.

H. MONCRIEFF SMITH.

A. H. FROOM.*

JOGENDRA SINGH.

P.P. GINWALA.

T. RANGACHARIAR.

JOGENDRANATH MUKHERJER.
VITHALDAS D. THACKERSEY.*

The 18k September 1921,

. . # Bubjeot to my minute of dissent.



MINUTES OF DISSENT.

I am of opinion that Section VI () of the Schedule should stand as in the erxisting Act.
This Section is meant to apply to requisitions for supply to owaners or ocsupiers within 100
yards of the distributing main of the Licensee, while Section V is meant for the owners of the
premises where the distributing mains have not been laid. By substitating the words * within
the area of y ”’ for the words * within 100 yards from any distributing main,” the
original object of Section VI disappears and its objeot becomes practically the same as of Section
V, axd inconsistencies arise, in the following respects.

' Section V requires a requisition by six or more owners to compel the Lisensoe to take the
main ‘while Section VI would require only one owner to compel the Licensee’to lay the main.

Section V gives six mofiths’ time while Section VI would give only one month’s time.
Under Section V, no requisition can be made until after the expimation of 2§ years

from the commencement of the Liocense while under the amended Section VI, such applicatioa
can be made by one owner even on the day of the commencement of the License.

All these inconsistencies arise because the ariginal object of Section VI is done away
- with by the proposed amendment.

VrraaLpas D. TracxErsyy,—18-9-21.

In signing this report I reserve to myself the right to move an amendmeat with refereace
to the decision to omit olause 19 of the Bill as introduced. ‘

A. H. Froox,—18.9-21.



[As AMENDED BY THE JOINT COMMITTEE.]

[Words printed in italics indicate the amen.-
ments suggested by the Joint Committee.]

A
_ BILL

Further to amend the Indian Electricity Act,
1910.

WaraEeress &t 18 expedxent further to amend the
Indian Electricity Act, 1910 ; 1t is hereby enscted 1X ¢ 1910-
as follows :—

lThJs&ctmaybemlledtheIndlmE]eo-

Short title. E;’;Y (Amendment) Act,

9. For clause (/) of secton 2 of the Indian IX of 1910.
‘Amendment of sec- Electricity . Aect, - 1910
tion e2n Aec: Ix”:f (heremafter referred to as

1910. the said Act), the followmg
shall be substituted, namely :—

“ {7) *service line ’ means any electric supply-

line through which energy is, or s intended to be,
supplied by a licensee—

(f) to a single consumer either from a dis- .
tnbutxng main or immediately from
the hcenseespremues, or

(#) from a distributing main toa group of

congsumerg on the same

or on
adjoining premises su from the
same point of the ing main.”’

3. In sub-clause (¢%) of clauge () of sub-section
(2) of section 8 of the eaid

Amedment of s Ach for the words “Genenal
on Officer ; Commanding the

Division,”” the words “Dlrechot of Military Works”
shall be substituted.

4. In section 17 ofthesndAet,—

Amendment of sec-
tion 17, Act IX of 1910.

(a) in sub-section (I), for the words * not being .
service lines immediately attached or intended to
be immediately attached to & distributmg mn,”

the words “ not being either ct'rnce lines ” shall -
be substituted ; and "

(¢) in_sub-section (2), after the word  layi
the words * or » ghall be i n.ml
the words * un und .” and “ immedistely
attached or intended to be immediatel att:chedto
a distributing main *’ shall be omi

5. In section 18 of the said Act,—
Amendment of geo-

tion 18, Aect IX of

1910.

(a) for sub-section (3), the following sub-section
shall be substituted, namely :—

“ (3) Where any tree standing or lymg Dear
an aénal line, or where an stmchneorother,
object which has been or has fallen near .

an agrial lipe subsequen tbephungofsnch
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line,mtermphor interferes with, or is likelyto
interrupt or interfere with, the conveyance or trans-
mission of energy or-the accesaibility of any
works, s Magistrate of the first class or, in a
-town or Rangoon, the Commissioner
of Police, may, on the application of the licensee,
cause thetree structure or object to be removed
orothemsedmltmthuhe inks fit” ; and

(6) after mwchon (4), the following Ezpla-
nation shall be added, namely : —

“Ez lanatwa.—For the P of this sec-
tion, e:ﬁm jon *“ tree” 2 be deemed to
include an b, hedge, )ungle-growfb or . other
phnt.”

.... 6. After section 19 of the smid Aect, the follow-

Insertion of mew ing section shall be inserted
section 104 in Act under the heading ““ Supply,”
IX of 1810. ‘ mely —

“19A. For the purposes of this Act, the point at
um.ntm:im lnprly :hwll'l o mPtI")lY‘ zfmsumer

nLI] be deemed to commence
lhallbedetermnedmmchmnnarumaybe
Pprescri 4

9. Insecﬁoﬁﬂ?ofthanidm,—'-

Amendment of seo-
tion 20, Aot IX of
1910~ -
() mehme(c)ofmb-sechon (I),a.fter the
word ly-lines, *’  the word
“ me » be inserted ; and

l‘
(8) after subsection (2), the following sub-
section shall be nddod, namely :—

“ (3) Where éeonsnmer refuses ‘to allow a
licerisee or any person authorised asaforesaid to
enter his premisey in pursuance of the provisions
of sub-section (1) or sub-section (3), or, when
such licénsee or'person bas so entered, refuses to’
allow him to perform any act which he is author-
ised by those sub-gections to perform, or fails to

_ give reasonable facilities for such entry or perform-

~ ance, the licensee may, after ¢ie c:pcry of twenty-
four hours from éhe servics of a notice in writing
on the consumer, éut off the supply to the consumer
for so long as such refusal or failure continues, but -
for no longer.” i

8. In section 21 of the said Act, sub-section (¥)

Am tof oo shall be re-numbered 4,
. Amendmen and after “sub-section (1),
tion 31, Act IX of 1910 4, following sub-sections
shall be inserted, namely :—

“ (2) Subject 4 the provisions of sub-section
1 ), icensee may, with the previous sanction of
the Local Government, given aféer consulting the
local authority, where the licemsce s mot the
locel authority, miake conditions not inconsistent
with this Act or with his licence or with any rules
made under this Act, to regulate his relations with
persons who are or intend to become consumers,
and may with the like sanction gizes after the [ ike
oonsultatscn add to or alter or amend any such -
eonditions; and my conditions made by a licensee
without such sanction shall be null and void :
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Provided that any such conditions made before
the......%day of ....,...192...shall, if sanctioned by
the Local Government on application made by
the licensee before such date as the Local Govern-
ment may, by general or special order, fix in this
behalf, be deemed to have been made in accordance
with the provisions of this sub-section.

(8) The Local Government may, after the like
consultation, cance] any condition or part of a
condition previously sanctioned under sub-section'
(2) after giving to the licensee not less than one
month s notice in writing of ite intention so to do.””

9. To section 23 of the said Aet, the follow:
Amendment of see- sub-sections ehall be
tion 23, Act IX of Damely:—
1910.
“(3) Inthe sbsence of an agreement to the
contrary, a licensee may charge for emergy su
plied by him to any consumer— p-

(a) by the actual amount of emergy so sup-
plied, or

(8) by the electrical quantity contained in the
supply, or :

(¢) by such other method as may be approved
by the Local Government. B

(4) Any charges made by s licensee under'
clause (c) of sub-section (3) may be based upon,
and vary in accordance with, any one or more of
the following considerations, namely :—

(a) the consuner’s load facbor, or
() the power fuctor of kss load, or
(e) his total consumption of energy duri
any stated period, or 4 €
(d) the hours at which the sapply of energy
i8 required.” .
10. In section 24 of the said Aet,—
Amendwent of )
section 28, Act IX of
1910.
~ (a) the first paragraph enffing with the words
‘ bat no longer '’ shall be resnumbered as sab-
section (1), and, in that sub-section as_re-num-
bered, for the words “other sum ” wlers ¢
Jirst eccur, the words ‘‘sum, other than - charge
for energy,” shall be substituted ; and

(6) the proviso shall be re-numbered sab-section
(?), and, m thst sub-section as re-numbered, the
words * Provided that ” shall be- omitted, and e
the sub-section the following proviso shall be added,; -

“ Provided that the prohibition contained in this
sub-pection shall not apply in any case in which
the licenses A2s made a request is wrsling fo the
consumer fora deposit with the Electric Inspector
of the amount of the licensee s charges or other-
sums in dispute or for the deposit of the licensee's -
further charges for energy as they accrue, and thé-
eonsumer has failed to comply with swek request. -

® The date o be filled in will be the date of the pasting.
of the BilL
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§ 11. In sub-section (6) of section 26 of the said

iAmendment of seo- Act, the words “on the
tion 26, At 1X of basis of the previous sup-
1910. . ply ” shall be omxtted, and
10 the sub-section the followmg proviso shall be
added, namely :—

#« Provided that, before either a licensee or a
consumer applies to the Electric Inspector under
this sub-section, he shall give to the other

not less than seven days’ uotice of his intention so
tﬂ dD »”

12. To the third proviso to section 27 of the
Amendment of sec- 8aid Act, the following shall

tion 27, Act IX of bea.dded namely :—
1910

" unless the Local Government, af‘er suck
uany asstthinks fit, considers that such consent
‘been unreasonably withheld ”’;

13 In sub-section (I) of section 28 of the said
- Aimendment of sec- Act, the first proviso and
tion: 28 Act IX of vhe word “also” in the
1910, ’ second proviso sha.ll be
E omitted.

14 In clause (§) of sub-section (/) of section
30 of the said Act,—

yendment of s~
tion ;30, Act IX of
1910.2 -

{a) 1n sub-clause (u') for the figures “ 1881”’
f the figures *“ 1911’ shall be substitut-
i ed ; and

(6) after sub-clause (¢ss), the following shall

% be inserted, namely :—

€

or

(u') to which the Local Government, by
general or special order, declares the
i provisions of this sub-section to

apply'))
13. {For sub-section () of section 33 of the

Ameddment of see- Said Act, the following sub-
tion 8% Act IX of section shall be substituted,

1910. § namely : —

-« (1} If any accident occurs in connection with
the eration, transmission, supply or use of
energyfin, or in connection with, any part of the
electnigsupply-lines ar other works of any person,
and the accident results or is likely to have resulted
in lossi of life or personal injury, such person
shall giye notice of the occurrence, and of any

e or personal injury actun.ll) occasioned
cident, in sach form and within such
to such authorities as the Local Govern-
y, by general or special order, direct.”

section 35 of the said Act, sub-section
t of ssc- (5) shall be omitted, and
tion 85, Aet IX of gub-section (4) shall be re-
1910. numbered (3), and in sub--

section (P) as re-numbered, clauses (a), (6) and (c)
shall be fe-numbered (3), (¢) and («), respectxvely,
and the following shall be inserted as clause (a),
namely :¢

“(e) determine the number of members of

*  which any such Board shall be con-
stituted and the manner in which such
members shall be appointed.”

!
1
t

i



17. To sub-section (5) oih sectionrdi’;ﬁ of thtf mhc:
dment of Act, the words “ or, if t
tioﬁm;?i. mﬂ: Ix.:; Governor General in Council
1910. or the Local Government, as
the case may be, by gemeral or special order, so
directs, to an Advisory Board >’ ghall be added.

18. In section 37 of the said Act,—

Amendment of sec-
tion 37, Act IX of
1910. i S .
(a) in clause () of sub-section (2), the
word “ and *’ at the end shall be omit-
ted, and after clanse. (£) of the
same sub-section, the following shall be
inserted, namely : —
; “and - st
(¢) provide for any matter which is to
be or may be prescribed ”’; and
(6) sub-section (3) shall be re-numbered
(4), and the following sub-section
shall be inserted after sub-séction (2),

namely :—
“ (3) Any rules made in pursuance of
- clanse ( /) ot clanse (k) of sub-section
(2) shall be binding on the Crown.” 4
19. In section 44 of the sail Act,—

Amendment of sec-
tion “, Act 1X of .
1910. o
(a) for the words “three hundred” and
“ thirty,” the words “ fice Awndred™
and “fifty,” respectively, shall be
snbsﬁmtu{,-

(6) for the words “ the existence of artificial
means,” the, words “if it is proved
tblt my Il“ﬁ.ﬁciﬂ means (W) M
h.ﬂhﬁw; [ AT »

) for the words ““shall: w ” the word
“and that >’ shall besnbtlﬁﬂ'd; and

(@) for the words * be primé facie evidence, ”’

the contrary is proved,” shall be sub-
stituted.

20. In section 51 of the said Act, for the words
Amminet of == Comel® in poth plan
?3;0.51’ Act IX of where they occur, the words

“ Local Government” ghall
be substituted.

21. In clause (a) of sub-section (I) of section

53 of the said Act, for the

Amendment of sec- words ¢ the in the
tion Act IX of . ”

the words * such officer as

the Governor General in Cclb:,nml or the Local

_Government, as the case may be, may designate in
thisbeha]f”shallbesnbstitqted. v .

@9 Th section 56 of the said Act, after the

Amendment of sec- 2 sad * section
tion 65, ‘Act IX of 18,” the words, figures and
1910, brackets “ or section 34, sub-

section (2)”’ shall be inserted.
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23. In sub-clause (I) of clause VI of the
Amendment of clansé Schedule to the said Act,—

VI of the Schedule to
Act IX of 1910.

(a) for the words  one hundred yards from
any digtributing main,” the words

“the area of supply ” shall be sub-
stituted ;

(8) after the words “ within one month from
the making of the requisition,’” the
words *“ or thhm suche(}onger period as
the Electric Inspector may allow ”
shall be inserted ; and

(¢) toclause (d) of the second provmo the
following words shall a.dt%

/' namely :—
“but the licensee shall re-connect the supply
with all reasonable s on the cessation of the

act or defanlt or both, as the case may be, which
entitled him to discontinue it.””

24. For clause VII of the Schedule ,to the

said Act, the followmg shall
d::eb?ﬁt;gnthgfs:f: be substntuted namely :—
dule to Aet IX of 1910.

« VII. The licensee shall, before commencing °
to lay down or place a service

Furtber provisions line in any street in which
as to lu)’ng of service a distributing main has not
Lines. already been laid down or
placed, serve upon the local authority (if any)
a.nd upon the ~owner or occupier of all premises
abutting on so much of the street as lies between
the points of origin and termination of the service
line so to be Iaid down or placed twenty-one
days’ notice stating that the licensee intends to
lay down or place a service line, and intimating
tha.t, if within the said period the local authority
or any ﬁe or more of such owners or occupiers
require, i accordance with the provisions of the
licence, that a supply shall be given for any
public lanps or to their premises, as the case

be,: the necessary distributing main will be *
la.uf down or placed by the licensee at.the same

time as the service line.”

25. In sub-clanse () of clanse VIII of the
Amendotent of cl Schedule to the said Act, for
mendment of clanse the words ** distance of one

VIII of Schedule to
Act IXoof 1910, © hundred yards fl;(,)m any dis-
tributing main, >’ the words

*“ area of supply » ghall be substituted.

26. In clause X of the Schedule to the said
Amendlmnt of clanse Act,—
X of Scheflule to Act
IX of 191G

(a) fhe first part of the clause up to and in-
cluding sub-clause (c) shall be omitted ;

(%) ébe first proviso shall b2 re-numbered sub-

clause (1), and in that sub-clause as
re-numbered—

(¢) the words “ Provided, first, that *’ shall
' be omitted, and

(s%) for the words “ so approved by the
Local Government, ”’ the words,
figures and brackets * approved by
the Local Government in accordance



7

with section 28, Stllziectlon (3,
clause (c), of the In Electricity 5
Act, 1910 ”* shall be substituted ; 1X of 19108

(¢) the second proviso shall be re-numbered
sub-clause (2), and from that sub-
clause as re-numbered the words * Pro-
vided, secondly, that ”’ shall be omit-
ted ; and

(d) the third proviso shall be re-numbered
sub-clause (3), and from that sub-clause

as re-numbered the words * Provided,
thirdly, that,”” shall be omitted.

27. In the fisst proviso to clause XI of the

Amendment of SchednletothesndAct—-
XTI of Schedule to Act :
IX of 1910. L '
(a) the words or is satisfied ” shall be
omitted ; and

(8) for the words “ may, after such inquiry
(if any) ultlthmtszﬁ,omnb an
besnbshtuted,n{mly:-—

“shall refer the matter to an A
Board and, if the Board recommen
any. alteration, may make an order
in accordance with sach recom-
mendation.” "

98. After clause XI of the Schedule to the
. said Act, the following
Inserti of
' e 214 in Gchedule Clsuse shall be inserted,
10 Act IX of 1810. —

“X1A. A licensee may charge a consumer
O minimum

Minimum charges. charge for-
energyofsuchamountmddetmned

in such manner as may be specified

by his lxeence, aml such minimum
shall : be: payable notwith-

standing that no energy has been S
used by the consumer during the W
period for which such minimum charge :

is made.” ° N

29InchnseXVIoftbaSeheduletotho -

Amendment of clauge €8 Act,—
X V1 of Bchedule to Ast :
IX of 1910.

(s) in sub-clause () for the words “nndthe

approximate height above or depth,*”
e words “m&emthe case of under-
groundworh, approximate depth
. shall be substituted ;
(8) for sub-clause (2), the following shall be
substituted, namely =

«(2) Everysnchplmshdlbednwntosncb

ael.le the Local Government ma
mmrrovxded that no scale be
unless maps of the locality on
ﬂnt scale are for the time being
available to the public ”’; and
(c) for sub-clause (3), the following shall be
substituted, namely :—

“ (5) Every such section shall be drawn to
horizontal and vertical scales which
shall be such as the Local Govern-
ment msy require. ”’
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